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RANI LAKSHMI BAI CENTRAL AGRICULTURAL UNIVERSITY, JHANSI Dudhshree Milk Producer Company Ltd. A 3
REGISTERED OFFICE, GO Kalal i Ground Foor ABS Tover, Biock A THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE

Advertisement No: RLBCAL/09/2023 Dated: 13.03.2023 g ettt e S i et AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES
SHORT VACANCY NOTIFICATION NOTI E IHWTIMG THDR NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.
w Dudhshres Milk Producer Company Limited, Hoogly, West Bengal, seek |nvitation of
The Rani Lakshmi Bai Central Agricultural University, Ihansi through Bids {IFB) for Supply, Installztion, Testing and Cwnmissinning of the: following Goods for
advertisement no. RLBCAU/09/2023 organizes Walk-in-Interview For eligible a?"'!g' W','ﬁéﬁ-gﬁmffﬂﬁ‘:' under NRETP fund supported by West Bengal State Rural Livelitood
candidates towork on contractual basis. i :' Briat 351 8216 and Gine Tor
Position Discipline Vacancy o il Description of Hems submission of Bids
e . : 1| DMPCL:2023-24;0T: | ALUMINILIN ALLOY KILK CAMNS YWITH 5h Qolobsr 2023,
Teaching cum Computer Science, Forest Biology and Tree | 01 each ALC:SEFD LIDS- Capacity 40 L&, {2000 nos.) 1100 Hrs.
Research Associate | Improvement, Soil Science, Genetics & Plant 2| DMPCL:2023-24:0T: | DATA PROCESSOR AND MILK Eeh Oclober 2023
Breeding and Livestock Production Management DPMCU:SEPDZ | COLLECTION UNTT- (DPMCU) {660 nos} | 1400 Hrs. {Please scan this QR
Young Professionals-ll | Life Sciences, Floriculture & Landscaping and | 01 each 3| OMPC-025-240T | BULK MILKE COOLERS (BMCY 124 nos i f5h Oetnber 2023, Code to view the
Genetics & Plant Breeding BMC:SEPI3 EIRInN 16:00 Hrs Addendum) FLAIR WRITING INDUSTRIES LIMITED
" i [T AT =T 1
For more details, please visit university website www.rlbcau.ac.in. The date for Lﬁ‘ﬁ‘@,‘ﬂﬂf‘ﬂ"ﬂf jigfﬁaihﬁg'}ﬁf‘éﬁﬁsﬂﬁfﬁ rﬁﬂﬁﬁﬁﬁﬂ IHSEJL Eglgnﬂ?zﬁﬂﬁk Qur Company was ofiginally formed and registerad as a parinership firm under the Indian Partnership Act, 1932 under the name of ‘M/'s Flair Writing Instrumeanis’ with firm
Walk-in-Interview shall be 30th September, 2023. personPost or by writing &n emal o dudhshree. mpe@gmail.com registration number BA-12035, pursuant to a deed of partnership dated January 6, 1986, as amended and supplementad from time to time. Pursuant to the conversion of
Any comgendumiamendment will be notfied fhrough email 1o tha paries who have shawn thair W!'s Flair Writing Instruments under the provisions of Chapter XX| of the Companies Act, 2013, our Company was incorporaled as a private imited company on August 12,
CORRIGENDUM written interest anly. : : 2016 at Mumbal, Maharashlra, India as ‘Flair Writing Industries Privale Limited'. Our Company was then converted into 2 public imited company and the rame of our
Note: In advertisement Mo. RLBCAU/O5/2023 dated May 15, 2023 of Rani Sd- Chiaf Executive Company was changed to'Flair Writing Industries Limited'. A fresh certificate of incorporation dated May 30, 2018 was issued by the Registrar of Companies, Maharashira at

Lakshmi Bai Central Agricultural University, Jhansi, 05 posts of Field cum Mumbai [the “Rol"). For further details inrelation io changes in the name of cur Company, see “History snd Certain Corporale Mafters™on page 196 of the Draft Red Herming
Laboratory Assistant were advertised as unreserved. Out of 05 posts, 01 post is TATA POWER DELHI DISTRIBUTION LIMITED Prospectus dated July 14, 2023 (“DRHP"). filed with Securities and Exchange Board of India ("SEBI") on July 15, 2023

reserved for EWS category. Hence, candidates of EWS category may send their "', ATata Power and Delhi Government Joint Venture Registered Office: 63 B/C, Government Industrial Estate, Charkop, Kandivali West, Mumbai - 400 067, Maharashtra, India;

application for the said post on the application format (given in advertisement Raad Office - h i B Contact Person: Mr, Vishal Kishor Chanda, Company Secretary and Comphance Cfficer Tel: +31 22 4203 0403, E-mail: investors@airpens.com,

number RLBCAU/0S/2023 dated May 15, 2023) to the undersigned latest by TATAPOWER-DDL T i i Website: www.flairworld.in, Corporate Identity Number: US1100MH2Z016PLCZE4T2T

September 30, 2023, Restof the conditions willremainthe same.  Registrar

OUR PROMOTERS: MR. KHUBILAL JUGRAJ RATHOD, MR. VIMALCHAND JUGRAJ RATHOD,

MR. RAJESH KHUBILAL RATHOD, MR. MOHIT KHUBILAL RATHOD AND MR. SUMIT RATHOD

= Western Coalfields Limited

A SUBSIDIARY OF COAL INDIA LIMITED L2zt Dale & Time "COMPANY" OR THE “ISSUER") FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE (INCLUDING A PREMIUM OF %[«] PER EQUITY SHARE) (THE "OFFER
%ww®/ Regd. Office: ‘Coal Estate’, Civil Lines, Nagpur — 440 001. Tender Enquiry No. Eshmﬂlﬂdghﬂllahllw of Bid Submission/ PRICE") AGGREGATING UP TO 27,450.00 MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF UP TO {«] EQUITY SHARES BY OUR COMPANY
R e CostEMD| ofBid o vl AGGREGATING UP TO 73,650.00 MILLION (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥3,800.00
FULL TIME ADVISOR (FOREST) Work Description (Rs.) | Document D“ten?r’: ﬂ;“tf: ds MILLION {THE “OFFER FOR SALE"), COMPRISING UP TO [«] EQUITY SHARES AGGREGATING UP TO 2760.00 MILLION BY MR. KHUBILAL JUGRAJ RATHOD,
West Coaliiold Tmited (WL mvit ati ; pening ! UP TO [«] EQUITY SHARES AGGREGATING UP TO T570.00 MILLION BY MR. VIMALCHAND JUGRA.J RATHOD, UP TO [«] EQUITY SHARES AGGREGATING UP
estern  Coalfields  Limited (WCL) invites application for TPDDL/ENGGIENQI200001582123-24 | 1.90 Crs/ | 4 ng 50| 05.10.2023,1600 Hrs| TO 360.00 MILLION BY MR. RAJESH KHUBILAL RATHOD, UP TO [«] EQUITY SHARES AGGREGATING UP TO T380.00 MILLION BY MR. MOHIT KHUBILAL
eng.agement Of 1 .(one) .full time Advisor (Forest? on COIl‘itlractuaI Purchase of Towar Wagon 475, I]El.'ll 05.90.2023,16230 Hrs RATHOD, UP TO [«] EQUITY SHARES AGGREGATING UP TO T380.00 MILLION BY MR. SUMIT RATHOD (COLLECTIVELY REFERRED TO A5 THE “PROMOTER
basis, for an initial period of one year, from Retired official from| | TPDDLIENGG/ENQ/200001563/23-24 |, .. . ey SELLING SHAREHOLDERS"), UP TO [+] EQUITY SHARES AGGREGATING UP TO 7380.00 MILLION BY MRS, NIRMALA KHUBILAL RATHOD, UP TO [#] EQUITY
Forest Department (preferably retired as PCCF/APCCF/CCF/CF/ ﬁ';l_[li" gf E]tznﬁlrg#gulﬁg :_T:I':-l'-;aélnl'a'l anage- 14.60,000 |' 14.00.2023 05.10.2023-1830 Hrs SHARES AGGREGATING UP TO ¥380.00 MILLION BY MRS. MANJULA VIMALCHAND RATHOD, UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥190.00
DFO) from Central/State Government. émﬂ'niﬂl";ed Hardware | Software : MILLION BY MRS. SANGITA RAJESH RATHOD, UP TO [«] EQUITY SHARES AGGREGATING UP TO T190.00 MILLION BY MRS. SHALINI MOHIT RATHOD AND UP
. e A Fif . TPDDLENGGIENC/200001584/23-24 ; . TO [#] EQUITY SHARES AGGREGATING UP TO ¥190.00 MILLION BY MRS. SONAL SUMIT RATHOD (COLLECTIVELY REFERRED TO AS THE “PROMOTER
Detailed notification No / / Advisor (Forest) / RE for supply of LﬁL PE Power and 5:;391 'ﬁﬁfﬂ 115.09.2023 gg ]g %g%g]ggg E‘“: GROUP SELLING SHAREHOLDERS” AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS REFFERRED TO AS THE "SELLING
2023 / 2800 f&di 05.09.2023 is available on WCL's Website AB Cables R E SHAREHOLDERS", AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE “OFFERED SHARES").
www.westerncoal.in under the link Career-Recruitment. Last date TPDDL/ENGGIENQI200001585/23-24 |45 32 Lac:f;l 06.10.2023- 1630 Hral OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES THROUGH
for receipt of application is 05" of October 2023 by 5 PM. PO for supply of Paper Covered 120000 | 18092023 50’4 0 2023 1600 Hrsl APRIVATE PLACEMENT, PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED UNDER APPLICABLE LAW TO ANY PERSON(S), FOR CASH
Copper Conductor i | : ' CONSIDERATION AGGREGATING UP TO 730,00 MILLION, AT THE DISCRETION, PRIOR TO THE FILING OF THE RED HERRING PROSPECTUS WITH THE ROC
Sd/- Complate tender and cormigendum document is available on our ("PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY IN CONSULTATION WITH
General Manager (Per)/HOD(EE), WCL, Nagpur wabzile www tatapower-ddl.com—sVendor Zone —eTender [ Corrigendum Documents THE BOOK RUNNING LEAD MANAGERS, AND THE PRE-IPO PLACEMENT WILL BE COMPLETED PRIOR TOFILING OF THE RED HERRING PROSPECTUS WITH
Contracts - 011-66112222 THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AMOUNT RAISED FROM THE PRE-IPO PLACEMEMNT WILL BE REDUCED FROM THE FRESH
ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2){b) OF THE SCRR.
- MHHEALnM EEM E HT Ll M ITED m THE FACE VALUE OF THE EQUITY SHARES |5 <5 EACH AND THE OFFER PRICE |5 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND
Regd. Office: P.O. Adityanagar 326520, Morak, Dist, Kota [Rajasthan) — FORM A AND THE MINIMUM BID LOT WILL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE
i TR RN vt SHAE SO RS PUBLIC ANNOUNCEMENT ADVERTISED IN [#] EDITIONS OF [#], AN ENGLISH NATIONAL DAILY NEWSPAPER, [#] EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER AND []
PUBLIC NOTICE- 055 OF SHARE EE RTIFICATES (Under Regulation & of the Insolvency and Bankrupicy Board of India EDITIONS OF [»], AMARATHI DAILY NEWSPAPER (MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, WHERE OUR REGISTERED OFFICE 15
: : ; : (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIVOFFER OPEMNING DATE AND SHALL BE MADE AVAILABLE
;‘g?tffegEﬁﬂ’;Eg“;’en’}‘.:&fcfgé'gﬂt?ﬂZ@ﬁg:ggﬁ;ﬁ;ﬁ:fﬁgrgy{:j oy FOR THE ATTENTION OF THE CREDITORS OF TO THE BSE LIMITED ("BSE”) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE" AND TOGETHER WITH THE BSE, THE "STOCK
ta the Company for tesue oF dimlicate Ehmf'mﬂmm: YEARER n:';:::’ﬁ:'::;l“ . EXCHANGES") FOR UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.
Fr.:aul-n H:meﬂc:l'ﬂt:: E;f?;;fq;amu Carisfiane native Num gm ::5 1. [Name of corporate deblor ind Swift Limited ADDENDUM TO THE DRHP: NOTICE TO INVESTORS (THE “ADDENDUM")
=t} No. From | To 2. | Date of incorporation of corporate debtor | 06-06-1986 This is with reference 1o the DRHP filed by the Company with the SEB| and the Stock Exchanges. Potential Bidders may note the following:
0000082 | OM PRAXASH SURI (0035404-00035443 | INFATIS01) 03571600 | 100 3. |Autharity under ""hﬂ ?‘:"F"_:“"*le Registrar of Companies, Chandigarh Al the time of filing of the DRHP, our Company had identified Mr, Khubilal Jugraj Rathod and Mr. Vimalchand Jugraj Rathod as the Promaters of our Company and
The Comparry will proceed fo issuwe duplicate certificate(s) confirmation betier(s) in respect of these shares, pebince mcnr@ral v rugujal:erar{ - Mr. Rajesh Khubilal Rathod, Mr. Mohit Khubilal Rathod and Mr. Sumit Rathod were identified as members of the Promoter Group of our Company. Our Cormpany, in
iFno valid objection & received at its registered affice at the address given above within 15 days from the 4. | Corporate Identity No. / Limited Liability| | 5 4nancH1986PLCO0BRST consultation with the relevant stakeholders and pursuant to the resoluticn passed by our Board on September 13, 2023, has now decided to also identify Mr. Rajesh
ate of publication of this notice. For Mangalam Cement Limited idaniihcation No. of cofporale datlor : = Khubilal Rathod, Mr. Mohit Khubilal Rathod and Mr. Sumit Rathod as Promoters of our Company, Accondingly, all references to the terms “Promoter” and *Promoter
Date: 13.00.2023 S| )5 | Amskatis pbsinesd ol and RO qcrumn: 1L C LML, Selling Shareholkder” in the DRHP will include Mr. Rajesh Khubilal Rathod, Mr. Mahit Khubilal Rathod and Mr. Sumit Rathod, along with Mr. Khubilal Jugraj Rathod
H“'!'_ Morak A Tarun Arora principal offica {if any) -:-Tmmrala.-:ahm Phase Il, Chandigarn-160002 and Mr. Vimalchand Jugraj Rathod. As a result, the pre-Offer shareholding of the Promoders and other mambers of the Promoter Group as of the date of this
: sst. Company Secretary & Compliance Officer g | Insolvency commencement date in . Achdirichams 15 set aiFbel o
| respect of corporate debtor 12-08-2023  ondlaiok et L
ORM A 7. | Estemated date of closure of insalvancy 10-03-2024 Mame of the Sharehokder Pre-Offer
PUBLIC ANNOUNCEMENT resolubon process Mumber of Equity Shares held Percentage of the pre-Offer paid-up
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India a I"-Ia-"rl.e ard 'ngselratan iTJI'I'Il:I-I-.'T al the Ms. Sunita Equity Share capital (%)
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) ingivency professional acting as nterim IBELIPA-O0ZIE-NOH 208/2021- 2022114031
FOR THE ATTENTION OF THE CREDITORS OF KATERRA INDIA PRIVATE LIMITED resalidion professional Promoters .
N VAN BAL L AR 9. JAddress and e-maid of the interm resolution Address- SC0 818, First Foor, NAC Marimaya, | Mr Khubilal Jugrz) Rathod ™ 18,677, 760 200,00
1. [Name of Corporate Debtor Katerra India Pvt Ltd PrOTse, 2 romalered Jnth. A baan éﬁg?gﬁ:ﬂ: ;5;’?;3:@&4 L Mr. Vimalchand Jugrajﬂath!:ud | 14,008,520 15.00
2. Ratﬁ oftmcordporatl#nhoé Corpor?teDDcta)tt)tor 25/(()37/2013 10,1 Biitirens and et 1o be usad for Atkiress- SCO 819, First Fioor, NAC Maninara, Mr. Rajash Khulhllal R31hl::::l' 9 338 880 10.00
> isuinggrg;rgt:é/mg;iitergdrpora e ebor| RoC-Bangalore cormespondence with the inferim Above Yes Bank, Chandigarh-160101 Mir. Mohit Khubilal Rathod 5 338 BB 10.00
4. | Corporate Identty Number of Corporate | U70100KA2013FTCO70303 FAEUARIQG ke one: P e L L L i
Debtor : e R | Total (4] 60,702,720 65.00
5. [Address of Registered Office and Principal| Site no. L196, HSR Layout, Sector VI, BBMP O1d Ward _'”?- il f“-’ﬂf‘",r:“"’" ”5:'5';“5 - 26-08-2023 | Hromoteram
i i 1 : 55B% Of e s, 1 arry, uncar ciauses I
Office (if any) of the Corporate Debtor no.66, New Ward no. 174, Agara south Bangalore of sub-section (5 of secton 21, ascertained | PUblic Deposits | Mrs. Nirmala Khubilal Rathod” 0.338 BEOD 10.00
Karnataka- 560034, India by the intesim resalution protessianal e —— e B &
6. | Insolvency Commencement Date in 08" September 2023, date of pronouncement of 73| Hames of Inscivency Professionals ienified o] 1 Al Grover | .ME,EﬂﬂlﬂﬁrtmE!E@@EQWEﬂp . 9,338,860 ] 1000
respect of the Corporate Debtor (EerI?r th)deon'bIe EICLT Bg”ga:g;- Brt 35 Authonised Representstive of creditors  [IBBUIPA-OD2/IP-NOD156/2017-18/1 0403 Mrs. Sangita Rajesh Rathod" 4 669 440 5.00
e Order was Received by IRP on in & class [Threa names for aach class) Hoise Mo, 1634 Sector 18-0 Chardigarh-1600148 it M
12" September 2023) Email:irpadvisorsggmail. com ’ Efﬁ.i:dllT%Hﬂ:IIHRHLhE?I :ggg ﬁg g EE
7. | Estimated date of closure of Insolvency | 10" March 2024 2 Ankur Bansal rs. Sonal Sumit Ratho R,
; IBBNPA-DDHCARS-O03 TG0 1 - 202201 382)
Resolution Pro.cessl . SCO-65, Sector-47-D, Chandigarh-160047 Total (B) 32 G6BG,0B0 35.00
8. | Name and registration number of the Mr. Pankaj Srivastava [Emall : Ip.caankuriigmall com Total (A +B) 83,388,800 100.00
Insolvency Professional acting as interim | Reg No. IBBI/IPA-001/IP-P00245 /2017-18/10474 3 Sucdhe Kumar Jam \
resolution professional IBBUIPADDNP-NODT3112017-2016/11457 Ej'mﬂ ng"gﬁ“ﬂfj'd‘ﬂ’ﬂgrl e 5 = 2 8 G SRR L S
— — : 305, GH-B4, Secior-20, Panchkula neequently, the additional natural parsons and antities forming part of the Promoter Group, pursuant to the addition of Mr. Raje ubilal Rathod, Mr. Mohit Khubila
.| Add d | of the int : g : al : ; 3 : y : : g
? rgsorlifi?)r? gro?e?:;:)r?al, aes'['eg?s'gred égﬂg:&ri’, f(t:rg;?:ksa,blsaggggiagaeg(.il.akkur, P ey ey I(E;;il':l'e Ehhla‘ifl'_::?'“@w“ﬂ"-m”' Riathod and Mr. Sumit Rathod as Promoters, in accordance with Regulation 2(1)(pp) of the SEBI ICDR Regulations, a5 of the date of this Addendum is set out below:
iith the Board : Email id gpsri@itve.com | {b) Details of authorized representalives | https:iibbi.gov.inlen/homerdownloads S. No. Name of the Individual Relationship with the Promoters
10.| Address and e-mail to be used for 58, 3rd Cross, Vinayak Nagar, Hebbal, are avalable ab (b} MA | 1. Mr. Bhushan Dalichand Jain Fathar in- Ia.'.r -::nf hﬁr I'l.-1|:|h|t K.hutulal Ra1hn:u:l
cRoergzlsu;)t?onndgr;gfiswggntgf Interim E;r;gijlailgrlui-Sggtoezrg523338?0%3902344 Notice is hereby given that the Mational Company Law Tribunal, Chandigarh, has cedered the | 2 Mr. Popatial Fulchand Sundesha Father-in-law of Mr. Rajesh Khubilal Rathod
11! Last date for submission of clai 2%6"S tl F:) 2073, bl = commencement of a Corporate Insolvency Resolution Process aganst the M's Ind Swift Limited 3. Mr. Pradeep Phutarmal Sanghvi Faihar-in-aw of Mr. Sumit Rathod
| Last date for submission of claims eptember , being on 12-09-2023, Frade i it i
14" day from the date of receipt of order The creditors of Mis Ind Swift Limiled are hereby called upon 1o submil their ciaims as on CIRP 2 U Snew Fravaap g Elr e 1w O r Surtit: Fatliod
Cl f ereditors. if der clause (b) | Not Aoolicabl date with proaf on of before 26-08-2023 1o the Inerm Resolution Professional at the address - Mr. Shailesh Popatial Sundesha Brother-in-law of Mr. Rajesn Khubial Rathod
| Come o an e cae) | e ppcat o spinaeniyh. 10 s M. Raner ot Raos Sonof . Wonk Knipl Rt
by the Interim Resolution Professional *hE' financial Erﬁ“ﬁf 5hi5|" E‘th“;l “'-Eifr_dai""? with PTE‘-"E by 15“1'-'-"';"""3 Fraans only. Al ather .| [ Mr. Videsh Bhushan Jain Brother-in-law of Mr. Maohit Khubdal Rathod
13| Name of Insolvency Professionals identified Not Applicable ';Lfrmm:;:ﬂ of r;;-.lu:f a;?i:::nsm? ul:etfr:.'.qﬂip:-: iﬂ?ﬁ;ﬁ;;ﬁ‘; EI:E"_:;;H I of the ] i Mir. ‘r’u'-'a?.ln Mcﬁﬂ Rathod : Eaon of Mr. Mohit I'-’J?ubi"pal Hat_hm:l
n aCt|aSA(L¥fT0”26d Rep;esentaglvf Of)CredItors Insalvency and Bankruplcy Board of India (nsolvency Resolulion Process far Corporate .| 3. Ms. Amaira Rajesh Rathod _Daughter of Mr. Rajesh Khubilal Rathod
In a class {1nree names lor each Class Persons) Regulations, 2016. The creditors shall submit their claims by filling the applicable claim |10, Mz. Anaaya Rajesh Rathod Daughter of Mr. Rajesh Khubilal Rathod
14, Eﬁ; SelteﬁanthAortrEs gnc(jj " i Weblink: https://ibbi.gov.in/en/home/downloads ﬁz-n;sfedfed below in Nabz 1) along with documentary proofs ! 1. Ms. Kiemaya Sumit Rathod Daughter of Mr. Sumit Rathod
etails of Authorized Representatives Lk ' = Wor Rl : Motbar i dam of e Mot Khohial s
are available at: Farm B: for claims by Operational Creditors (excapt Werkmen and amplovess) | 1 M, H"_-h Ehushaq = MIOMIEr riave L 18 I.*..1|:|h|i il LR
L : : . Form C: far Claims by Financial Craditors | 13 Msz. Meiraya Sumit Riathod Daughter of Mr. Sumit Rathod
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a 3 : L - i ; ;
corporate insolvency resolution process of the Katerra India Private Limited on 08" September 2023 Form CA: for Claims by Financial Creditors in a Class 14 Mrs. Sharda . Sundesha _Mother-in-taw of Mr. Rajesh Khubilal Rathod
ﬁceivegfn 12fm+?etptem|b§r232-3't irtod. are herety called o fo subrit their claims it oroaf Emm E: Ifﬂrglﬂgmshy g:u:-ﬂ*_mm ;ﬂd erﬂnltlwhi_ra STI— | 15 Mrs. Shilpa Sandeep Solanki Sister-in-law of Mr. Rajesh Khubilal Rathod
€ Creaitors or Katerra Inaia Frivate Limited, are hereoy called upon to suomit their claims with proor on orm EZ lor Llanms Oy ] fra = BpraEsaniahye mend i EI!ll'EEE 1 Il » : S -
or before 26" September 2023 to the interim resolution professional at the address mentioned against Form F: for Claims by creditors ofher than financial creditors and operafienal creditors l :? Mrs. U:T'-!'IE PrEI:IE:EF- SE"';':M |j.-1|:|.t.her in I:a.'.'!r of Mr .E“-.'r_”” HE.'“_".':":' 1
entryNo.10. S _ ‘ Claimants should mention contact details In the claim form so that any query regarding 1 17 Mrs. Vimisha Shailesh Ranka ciater-in-law of Mr. Mohit Khobilal Rathod
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may thelr claim can be reselved promptly Entities controlled by relatives of the addiional Promoters:
submit the claims with proofin person, by post or by electronic means. il sl : . . * ; : - i
A financial creditor belonging to a clasi,as Iisteg against the entry No. 12, shall indicate its choice of Subrmission of false or misleading proofs of claim shall atiract penalties. Sd- 18.  Anstocratic Ventures LLF;
authotrri]zeq r%presentatitv?'fron} ?hmor;g tthhre.efyinToIancg profgs/,;\sionals listed against entry No.13 to act Mz, Sunita 19. ASP Infraprojecis Private Limited;
as autnorized representative otr the Class [Specity Class| In Form . . ) Sl i i .
Submission of false or misleading proofs of claim shall attract penalties. o Interim Resolution Professional 20, ASP Investment Consultants Private Limited;
. Pankaj Srivastava In the matter of Ind Swift Limited 21, Fulchand & Sons;
R Ay e bl (IBBINPA-D02NP-NO1208/2021-2022/14031) 22. Fulchand Finance Private Limited;
Date: 13 September 2023 AFA Validity 23/11/2023§ | Drata: 14.0%.2023 |BBI Registered Email: csskanwan@gmail.com 23. Popatial Fulchand HUF:
Place: Bengaluru In the matter of Katerra India Private Limited Place: Chandigarh Email for Correspondence: cirp.indswifti@gmail .com 24, Sanghvi Clinic;

25, Subhshr Developers; and

26, Sunshine Landcon Private Limited

It is further clarified that the addstiona! Promofers and members of the Promoter Group are in compliance with Regulation § of the SEBI ICOR Regulations, as
applicable,

The informatian in this Addendum supplements and updates the information in the DRHP and the above changes are o be read in conjunction with the DRHP and
accordingly, relevant referances in the DRHP stand wpdated pursuant to this Addendum. However, this Addendum does not reflect all the changes that have
occurmed between the date of filing of the DRHF with the SEBI and the Stock Exchanges and the date hereof, and accordingly, does not include &l the changes and/

?‘,{ £ SMdErA _M” ganese g ‘£ 71 g,? ,L z !'," &r{ or update_s that will be included in the REEI Herring Pms;f-e-:tus and the Pru?p&lﬂus. Th_e DFE"HE including the cover pages and sections tiled ‘Dafugrrjn_ns and

] ) . L Abbraviations”, *Offer Docwment Summary”, “Risk Facfors”, "Capital Structure”, “Our Business”, "Our Promater and Promofer Grotp”, "Oufstanding Lifigation and
Regd. Office: ‘SATYALAYA'’, Door No. 26 Id No.80, Behind Taluka Office, Palace Road, Ward No.1, Sandur - 583 119, Ballari District;

CIN: L85110KA1954PLC000759; Website: www.sandurgroup.com; Email ID: investors@sandurgroup.com; Material Developments” and "Other Reguiatory and Stafulory Disclosures” beginning on pages 1, 14, 29, 80, 161, 227, 359 and 367 of the DRHP. respectively, wil
Telephone: + 1 8395 260473 be suitably updated, purswant to the aforementioned changes, in the Red Herring Prospecius and the Prospectus, as and when filed with the RoC, the SEBI and the

Stock Exchanges. It is clarfied that, other than as disclosed in “*Culsfanding Litigation and Mafenal Developments—Litigation invalving our Directors” and

NOT'CE “Ouistandimg Lifigafion and Matenal Developmenis-Tax proceedings imalving our Company, Subsidiaries, Direclors and Promaoters”™ on pages 362 and 363 of the

(For the attention of Equity Shareholders of the Company) DRHP, respectively, Mr. Rajesh Khubilal Rathod, Mr. Mohit Khubilal Rathod and Mr. Sumit Rathod are not involved i any other utstanding legal proceedngs.

Sub: Transfer of Equity Shares of the Company to Investor Education and Protection Fund Further, there are no disciplinary actions imposed by the SEEI or the Stock Exchanges against the additional Prometers in the last five Financial Years.
| quity pany All capitalized terms used in this Addendum shalf, unlass the context otherwise requiras, have the meaning ascribad to them in the DRHP.

This notice is published pursuant to the provisions of sub-section (6) of Section 124 of the Companies Act, 2013 (the Act) read with Investor
Education and Protection Fund Authority (IEPFA) (Accounting, Audit, Transfer and Refund) Rules, 2016 (the Rules) as amended from time to

OOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER

time. The Rules, amongst other matters, contain provisions for credit of all shares, in respect of which dividend has remained unpaid/unclaimed l*’nuvumﬂ I‘MISCAPITAL LINK ~time
for a period of seven consecutive years or more, to DEMAT Account of the IEPFA. ¥
. . . . o Nuvama Wealth Management Limited Axis Capital Limited Link Intime India Private Limited

In accordance with the requwemgnts as set out_ in the Act and the Rules, the Company has communlca.ted individually to the concerped (formerly known as Edelweiss Securities Limited)™| 1 Floor, Axis House, C-2. Wadia Intemational Centre, | C-101, 1° Floor, 247 Park, LB S. Marg, Vikheoi West,

shareholders whose shares are liable to be credited to the DEMAT Account of the IEPFA, at the latest available address to take appropriate 801 - B04. Wing A, Building Mo 3, Inspire BKC, G Pand Budhkar Mara. Worli Mumbai - 400 025. | Mumbsi - 400 083, Mah hia. Indi

action. The Company has also uploaded names of such shareholders, their folio number or DPID Client ID along with shares due for transfer to Block Eaﬁdra I':uria C-::In*-‘.:?lve: E-ilmdra East M'umbai Ma: uraslrl? L|I d F Iarg, Woorll, Mumosl - . T‘l:m+'g1l .a.*-:;u it 494: drashtra, india

; : ' = . aharashira, India el: 1

the [EPFA, on fhe Company's website &l WW.sandurgroup.com. 00T, W s Ince Tel: <01 22 4325 2183 E-mail: flainwiting ipo@linkintime.co.in

Concerned shareholders are requested to forward requisite documents as mentioned in the said communication to the Company’s Registrar Eiﬁail:ﬂair.lmEﬂEE@mwamaﬁm E-mall: f'”'l-'l:'“@?“'ﬁﬂ-'" _ Website: www.linkintime co.in

and Share Transfer Agent (RTA) to claim the shares and unpaid/ unclaimed dividend amount(s) pertaining to financial year 2016-17 onwards, Website: www.nuvama,com Website: 'ﬂ‘:"ﬁ'-ﬁxlﬁ'ﬂﬂﬂﬂﬂl:m-m : . . !“'f'“tf_" 9_"'5"'34'_'“_ E_‘“"H": _

latest by 5 December 2023. In the absence of receipt of a valid claim by the shareholder, the Company would be transferring the said shares Investor grievance a-mail: Investor grievance e-mail: complaints@axizcap.in | Rairwiting.ipod@dinkintime.co.in

to the DEMAT Account of the IEPFA within a period of thirty days of such shares becoming due to be transferred to the IEPF, without further customersenice mo@nuvama.com Contact person: Mr. Pralik Pednekar Contact person: Ms. Shanti Gopalknishnan

notice. Further, subsequent to such transfer of shares to IEPF, all future benefits that may accrue thereunder, including future dividends, if any, Contact person: Mr, Manish TejwaniMs. Ayushi Modi SEBI registration no.; INMOO001 2029 SEBI registration no.: INROOO004058

will be credited to the IEPFA. SEE| registration no.: INMODOI1 3004

It may be noted that no claim shall lie against the Company in respect of the shares, unpaid/ unclaimed dividends transferred to " Pursuant fo the arder dated Apil 27, 2023 passed by the National Company Law Tribunal, Mumnbal Bench, the merchant banking business of Edelwelss Finansial

IEPFA and future dividends, in respect of the shares so transferred. Shareholders whose shares or unpaid/ unclaimed dividend, have aenvices Limifed has demerged and now fransfermed fo Nuvama and therefore, the said merchant banking busimess is part of Nuvama.

been transferred to the Fund, may claim the shares under proviso to sub-section (6) of section 124 read with Rule 7 of the Rules, by making an

application to the IEPFA after following the procedure prescribed under the Rules. For FLAIHS:}"ETH&G er DUEISTH::IEET E'_M!TED
ehall of tve Board of Directors

Shareholders are also advised to register their KYC details/ Bank details with the Company/ RTA in Form ISR-1 available at RTA website S

www.vccipl.com / the Company’s website www.sandurgroup.com/others (if shares are held in physical mode) or with Depository Participant (if Place: Mumbai Wr. Vishal Kishor Chanda

shares are held in demat mode) and also to consider converting their physical holding to dematerialized form to eliminate risks associated with Date: September 13, 2023 Company Secrefary and Compliance Officer

physical shares and for ease of holding as transfer of shares in physical mode is no longer applicable. Members can write to the Company or

Company’s RTA in this regard. FLAIR WRITING INDUSTRIES LIMITED is propasing, subject to appheable statulory and regulatory requirements, receipt of requisite approvals, marke! conditions

In case the shareholders have any queries on the subject matter and Rules, they may contact the undersigned at The Sandur Manganese & ang T:Ihurﬁzl:énmiﬁraﬂm’ﬁlithﬂundle?a;;a Elr':lr:':IaI puﬂiﬂﬁin;;égflﬁstl?quﬁ?' E'Tmsqndn_lasﬁlehd ﬂ.‘:E Dfmpdﬂii?zdf.mftalﬁ'in?a WIT SEE!I.D“ July 1I15. 2”25".?"’3 fn#-?SHEPIi

Iron Ores Limited, 'Sandur House', No.9, Bellary Road, Sadashivanagar, Bengaluru - 560080, Karnataka, India, Tel: 080-45473010/3018, Fax: o 5 ,En HHTE SN ,?"‘E"a £ RN T Wt 1) : .E .r.r'.lms-e "g':"""m:' e ORI A Y '_E |rn_|e EH"""W'" s 'E-E:'F"-.‘ B-wensite o !

080-41520182, Email ID: investors@sandurgroup.com or Venture Capital and Corporate Investments Private Limited, Registrar & Transfer www.nseindia.com, the website of the Company at www.flairworid.in and the websites of the BRLMs, i.e. Nuvama Wealth Management Limited (formerly known as

Agent at “Aurum”, Door No.4-50/P-1I/57/4F & 5F, Plot No.57, 4" & 5" Floors, Jayabheri Enclave Phase - Il, Gachibowli, Hyderabad - 500032, Edalwaiss Securities Limited) and Axis Capital Limited at www.nuvama.com and www.axiscapital.coin, raspectively. Any potential investors should nota that

investment in equity shares involves a high degree of risk and for details relating to such risk, please see the section entitled ‘Risk Factors’ of the RHP, when available.
Patential invesiors should not rely on the DRHP and the Addendum filad with the SEB| far making any investment decision

The Equity Shares offered in the Offer have not been and will noi be registered under the United States Securifies Act of 1933, as amended (the LS. Securities Act™ or

Telangana, Tel: 040-23818475/23868257/35164940, Fax. No. 040-23868024, Email: investor.relations@vccipl.com.

Place: Bengaluru for The Sandur Manganese & Iron Ores Limited any state sacurities laws in the United States, and unless so registersd, may not be offered or sold within the United States, excepd pursuant to an exemption from, orin a
Date: 14 September 2023 Sd/- transaction not subject to, the registration requirements of the U.5. Securities Act and in accordance with any applicable U.5. state securities laws, Accordingly, the
Bijan Kumar Dash Equity Shares are being offered and sold only cutside the United States in ‘offshore fransactions’ as defined in and in compliance with Regulation 5 under the U.S.
Company Secretary & Chief Compliance Officer Securities Actand the applicable laws of the jurisdictions where such offers and sales,
1 "

financialexp.epapr.in BENGALURU



